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don G

hanism may be understood as the process
tion with the ﬁelwexy @f‘ pﬁbhé servrccs, e

The public grievanee redres
citizens of any to voice their dissatis
policies or programmes, & gives citizens _ M
heard by the government administration and accountability is b
same time, this mechanism helps the administration understand their citizens’ problems
better and gives them an opportunity to address these problems in a transparent and effective
manner and make policy decisions. Therefore, the Gove of Punjab is formulating this
“Public Grievance Redressal Policy - 2020" (hereinafter referred to as “the Policy™).

In this regard, the Department of Governance Reforms and Public Grievances (DGR&PG),
Government of Punjab has built & Punjab Grievance Redressal System (PGRS) which wil
actas a single and stendardized platform to address pub§ ¢ grievances. With the aim of
or mudience and to ease the public grievance redressal mechapism, the
Govemmerst of Punjab had previously aﬁapled the PBGRAMS portal in April 2013,
oped 233’ the National Inf‘i}maucs Cex . However, it was reahscd that substantial

time bound, trazzspare:n, and.
application and administrative strue

anal Inteikigmce (Al) to help 1d¢n2|fy dupfle:stc, dubious or

hogus grrm:x s%h that the Govcmm&zz{ can spcnd time and effort towards genuine
depa vards tools for comprehensive data

analysis of the ﬁ@iiﬁﬁi@d and legacy data 1o prepare a data visual based on geogray

of grievances and socio-economic indicators of the population. This ag

te data,

Hence, the state envisions that, with the help of this Policy, it will be able to create a multi-
stakeholder ecosystem of efficient, accountable and transparent governance.
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The objective of this policy is to provide an accessible, tmnsparent
time bound public grievance redressal system for individuals inp
comprehensive Grievance Redressal Policy with detaifed roles and tes
actor, defined timeframes, ond processes is being establist

it too! to make the
urent, accountable,

This policy intends 1o use Information Technology (1T} as an i
public prievance redressal ccosystem equitable, de-tentralised, trans
inclusive, and accessible to ol individuals.
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For the purposes of this po

H1.

2} “Applicant” means any individoal whe

b) “Assistant Commissione
{Grievances) cum Membe

m@mmuwd in #@ccordance

&) “Demm@m Field Off
division, block) by
the department.

¢} “Department State Nodal Officer™
the gfmccmcd degpart

dissatisfied with a wdrt.ss&f

i) “Grievance™ means any applic
relief relating to any sche

] by the swte g

it or relief, or in

: delay in mvgdxz@ SL&&
pect of violation of smy law, scheme, order, policy,
autherity; bui, does not include
any Court or Tribunal has
rs under the Right to

ters. sub-judice in a court of law or in ¥
jurisdiction, or personal and family ]
Information Act 2@95

;;a:% by DGR&PG.
B “%ma& @z’wwncc Redressal System (I’GRS)” means the web porml mﬁ mobile

management o
k) “Redressal”




il.  In person at Sewa Kendra (Sewa Kendra operator 1o upload details ta PGRS)
iii.  Mobile app '
iv.  Call Centre

aces other than the above, such as post, email,
texts, eic., they should be scanned and uploaded to the portal for redressal in the
following manner, as per the type/category of the recipient:

py of the received grievance should be sent to the DGR&PFG at

grievances pbi@punjab. gov.in within 2 ing days from the date of its regeipt,

DGR&PG shall then upload the grievance to PGRS for further action and redressal as

per this policy. Al this time, 2 SMS/email nolification shall also be sent fo the

applicant with the tracking number of the grievance and its curreni status, A

SMS/ermail notification shall also be shared with the spplicant 1o put in alf fisture
' i oned interfaces under [V (a)

ssistant  Commissioner
King days from the date of jis
receipt for further action and redressal as per this policy. At this time, 2 SMS/email
notification shall also be sent to the applicant wilh the tracking number of the
gricvance and its current status, A SMS/email notification shall alse be shared with
the applicant to put in all future grievances 1o PGRS via any of the four mentioned

The received grievance should be uploaded to PGRS by the Department within 2
warking days from the date of its receipt for further action and redressal as per this
policy. Upon successful upload, a notification shall be sent to the applicant vig SMS/
email with the tracking number of the grievance and its current status, A SMS/email
notification shall also be shared swith the applicant to put it all future grievances
PGRS via any of the four mentioned interfaces under [V (a}

BPORS shall provide for classificatlon of the applicant into 2 categories at the time of

fi.

strafion |

PREES

Individual citizens
Companies registered under the lndian Comy

nies Act 2013/ Partnerships registered

1882/ Bocieties regis

P ML - UV L SN




Both the categories shall follow the same workflow as has been defined under this policy.

‘This categorisation shall help PGRS map the grievance to the appropriate department for

redressal,

¢)PGRS shall provide for classification grievances inte 2 catego
registrafion of the grievance

- at the time of

i. Category 1 - grievances that require State Level re

ii. Category 2 - grievances that require District Level re

d) Category 1 - Regarding grievances that require Statc Level redressal

i. Upon receipt of the prievance for State Level redressal, PGRS marks it to the

concerned Department State Nodal Officer (DSNO).

i, The DSNO is required to take action on the grievance within 7 working days from
the date of its receipt, She/he may
1. Redress the grievance and mark it as close
2. Transfer the grievanse to her/ his counterpart in another department if the

grievance received pertains o another department.
3. The DSNO, as per her/ his judgement, may transfer the grievance o the

wia%ﬁi Department District Nodal Officer (DDNQO) for further astion and

DE‘}%%(} to proceed as per the process laid down here under at M&)

iii. If the grievance is redressed, ’
1. The applicant shall it be informed of the redressal via the same intecface that had

been taken for registration of the grievance

2. The applicant shall segeive a call from an automated system {as explained
under IV{k}) within 2 working days from the date of redressal.
This call shall ask the applicant if shefhe is satisfied with the redressal
provided.
If'the applicant is not satisfied and wishes to reopen the grievance, the system
marks the gricvance as reopencd by the applicant. '

¢)Category 2 - Regarding grlevances that require District Level redressal ;
marks it to the

¢l redressal, PGRS

il. Upon receipt of the grievance for District I
soncerned DDNO.
iii. The DDNO is required to take appropriate action upon the grievance within 7
working days from the date of its receipt. She/ he may
1. Redress the grievance and mark it as ¢losed,
2. Transfer the g:ievamcg to her/ his counterpart i
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fyFirst escalation

it

If the grievance is redressed, _‘
1. The applicant shall be informed of the redressal via the sume mtﬂf@ that had

been taken for registration of the grievance
2. The applicant shall receive a call from an autom ated system (as explained

r IV(K)) within 2 working days from the date of redressal.
call shall ask the applicant if she/he is fied with the wfdressai

provided.

3. Ifthe applicant s not satisfied and wishes to reopen the grievance, the system
marks the grievance as reopened by the applicant.

of grievances af State Level:

When the applicam is not satisfied with the redressal provided by the DSNO under
IV({d) (Category 1) zmd reopens the grievance on the autoinated call mcmé by her/
him, the system ¢ i end of the Depaniment (HOD).
The HOD is requt riate action upon the grievance within 15 working
dnys from the date of receipt of the reopened @ch She/ he'may
. Redress the gricvance and mark itas ¢
2. The HOD, as per her/lis judgment, may voluntarily ¢
the Department Administrative Secretary if she/ he
cannot be redressed at her/ his level.
The Administrative Secratary is required to redress
days from the date of its receipt from the HOD.
When the grievance is redressed
1. The applicant shali be mfonm:i of the redressal via the same interface fhiat had
been taken for registeation of the grievance.
[he applicant shall receive a call from an automated system (as explained
under [V(K)) within 2 working days from the date of mﬁressai
This call shall ask the
provided.
3. Ifthe appl is not satisft wishes
marks the grievance as zmpened by sjm g;;gii{:aﬁg,

ate the grievance to
that ¢he grievance

the grievm within 15 \%:king

g) First escalation of grievances at District Level:

RE
HL

When the applicant is not satisfied with the
under IV{e) (Categors

redressal provided by the DDNG or DFO
2) and reopens the grievance on the automated call received by
her/ him, the system sends it to the Assistant Commissioner (Grievany {AC (Cr.).
The AC(Gr.} is required to take ¢ action upon the grievance within 7
working days from the date of receipt of the reopened prievance. She/ he may

§, Redress the grievance and mark it as closed.

2. The AC(Gr.), as per herhis judgment, may volantarily e te the grievance

to the DSNO if she/ he feels that the grievance cannot be redressed at her/ his
level.

The DSNO is required to redress the erievance within 15 warking davs feom the data




2. The applicant shall receive a call from an automated systm {as explained
under IV(k)) within 2 working days fromthe date of re
This call shall ask the applicant il she/he is satis Wlﬂ: the redressal
provided,
"w3. If the applicant is not satisfied and wishes to reopen the griev:
marks the grievance as reopened by the applicant.

E)Second escalation of grievances at State Level:

i

i,

iii.

iv.

If the grievaace has been sent to the De

Whesn the applicant is not satisfied with the redressal provided afier the first
escalation under 1V(f) (Category 1) and reopens the grievance on the automuted call
received by her/ him, the system
1. Sends it to the Department Administrative Secretary, if it was redres
HOD in the previous escalation.
2. Sends it to the Cabinet Minister, if it was redressed by the Administrative
Secretary in the previous escalation,

d by the

Secretary, she/he is
ing days from

required to take appropriate action upon the grimm mlhm 15w
the date of receipt of the reopened grievance, She/ he may
1. Redress the grievance and mark it as closed. This decision shall be final,
ent Administrative Sec s per her/his judgment, may
vobuntarily esealate it to the Cabinet Minister if she/ he feels that the prie
: st her/ his level

1ce been sent to the Cabinet Minister, sheshe is required 1o redress
the grievance wzzhm 66 days from the date of its receipt.
The deciston of the Cabinet Minister shall be final,
When the grievance is re&md,
1. Theapplicant shall be infurm
beep taken for registration xxt‘ the griev
2. The applicant shall receive a call from an aizwmale&
under IV(k}} within 2 working days from : ; ;
This call shall ask the applicant if she/he is sausﬁexl wzt%; the
provided.

i)Second esealation of grievances at District Lovel:

L3
t.

When the applicont is not satisfied with the redressal provided afier the first

escalation under IV{g) (Cawegory 2) and reopens the grievanee on the sutomated call

received by her/ him, the system sends it to the Deputy Commissioner (DC).

The DC is required to take appropriate action upon the grievance within. 7 working

days of its date of l‘eﬁﬁiptw &he!hc may
VERC nazk it ns closed

DC, as per herm:s judgment, may voluntarily escalate it to the District

Grigvance Redressal Committee (DGRC) if she/ he feels that the grievance

gannot be redressed at her/ his level

The AC({Gr.) shall inform the applicant of the date and time of the ﬁ@ﬁg'

mseting fne thic nitrnnee
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2. The applicant shall receive 2 cal] from an autornated systm (as explained

the redressal

J) Regarding grievances that require longer tern resolution/ inquiry:

i

fi.

K} Proc:

For all such grievances, as pur the Judgﬁmem of the concemed
authority shall k the pgrigvance as ¢ g a longer term
prescribed under this policy and initiate a fesponse to the appli
should contain information on the status of the grievance and reason(s) for Eﬁng&"
term resobution.

or feedback collegti

Automated call system:
The DGR&PG shall put into place an automated call system as & part of PGRS,

Every time a grievance Is marked as redressed or ng a longer-term resolution
{as under IV(j}) on PGRS, this automated system shail place a ca¥ to the ap@ilmﬁl
within 48 hours of the reds

This call shall aim to record the applicant’s feedback including, but not limited to, the

quality of redressal, and suggestions for improvement with respect 1o redressed
grievances. '
If the applicant records her/his response as unsatisfied with the redressal, é%ze;?hef shall

PGRS shall mark

be given an option 1o escalate the gncvance. ﬁ“ the a;xpi;caat ap
the grievance as escalated and send it forward -

Call Centre:

The DGRE a call centre to be established for citizens. to sybmit

gricvances.

(PG shall

For feedback, the operators from this call centee shalt place calls to a sample of past
and current applicants to understand the applicants® satisfaction from the redressal
and its process under PGRS.
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V. General ¢ uidelines for Grievanee Redressal

a) if a grievance Is sert via any channel other than fefined for PGRS
under 1V {a) and the grievance is not accompariied by the appilcar;i’s name, address and
phone number, the applicant shall be informed via the same channe! to submit the
grievance on PGRS with relevant details,

b) Whenever a grievance is marked as redressed, the response 10 the applicant should
contain a reasoned explanation ol the taken degision,

¢) If any authgray in the workflow does not act on the grievance within the specified
period, the grigevance sha¥ be suto- csealated to the n ext authority in the hicrarchy as
specified under this policy,

4} The applicant shall receive SMS notification at each step of the process on the current
status of the grievancce.

e) Real-time monitoring through dashboard available to DC Office, Concemned @cpam&m%
DGR&PG, CS office and CMO.

f) Any authority in the workflow may flag a grievance as tirge
immediate intervention,

8) The dashboard data shall be used by DGR&PG for analysis of the received grievances by
department/ district/ subject such that it can be used for evidence-based policy making
and decisions with a view to improving processes and efficiency within government,

h) Grievances that are currently sent to the Government of Punjab from she web portals of
the central govemnment shall be received by the PGRS portal

iy The timelines assigned to each leve! of authority in the workflow may be modified upon
written request from the departiment with approval from the

¥ 1fa gricvance is marked to the District-leve} for :&ﬁa‘mal by z%w

i It shall follow the cscalation workflow as define
case the applicant chooses 1o reopen and escalate the grievance upon redressal,

¥) Il a grievance is m 1o the State-level for redressal by the District-Level, it shall
follow the escalation sorkflow as defined for the State level grievances in case the
applicant chooses to reopen and escalate the grievance upon redressal.

B The system shall allow the aclors in the workflow to link g;&evanceﬁimﬁveﬁ from
muitiple applicants pertaining to the same concem (ogether, In such cases action on one
grievance would automatically apply fo other grievences linked together.

The applicant shall be notified if her/his grievance is Jinked to others,

m) The system shall allow the actors in the workflow to mark grievances as frivolous or
inapplicable upon which the grievance shall be closed, and the applicant shall be
notified. The applicant may then esealate the prievance as per the currently defined
workflow. i

n} For Departments that have multiple Directorates/Brasthes, the Department may submit 2
writien request (o have multiple State Level Nodal Officers, as may be required,

0} If a Department wishes to introduce an additional levet of authority in the currently
defined workflow, the same may be introduced for the Department upon receipt of
written request with the approval from the Chief Minister, Punjab, However, the
accountability and responsibility to resolve and escalate grievances shall adhete to the
surrently defined workflow., )

P) Ifa Department wishes to disallow aii actor in the workflow from closing grievances, the
Department mav submit a reauest for the same with aoproval from the Chief Minister.

nt if sheshe feels it requires
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VI Process Asdl

With the aim to Wontify systemic deficlencles and arcns of improvement within the new
gricvuncee redressal sysiem under this policy and to nld he DGREPG uddresy these
deficlencies and concerns;

A The DGR&VA moy engage Whe services of o third-porty for ot Indepeoident
mdit and nssessment of PORS, Such o siudy may enderioke Indepentén surveys
1o cvalunte citizen satisfaction, annlyse ond nssess fhe processcs, grievance flows,
and tools ander PGRS ns well ns cngage with stakeholdors of the sysfe o assess
its Tmpnet, clfectiveness, clliciency, neerssibility and teansparency, i order fo

then recommend Inprovements to he system for betier public service delfvery.




The PORS dashboard shali be mw& for effective real-lime monitoring of grievances by a8
the actors in the workflow as well as by the rcspectzvc DC office, concemed department,
DGR&PG, €S8 office and CMC}Q

Alongside, the PGRS dashboard shall provide for a mesningful and comprehensive analysis
of the information on inco grievidnces and their 1. This analysis may help the
govemmn: departments in formulating more robust and impactiul policy decisions and

e Such analysis may be used in the future to make changes to the PGRS
rance redressal in addition o the Distriet and

Mf (for example, to add more levels of grie
State Levels currently delined.).

The data would be used ina er that s gognizant of the security and privacy of citizens.

Grievances would be deidentified for analysis and for any open data initiatives for public

aceess. A report on the performance of the system, performance at gach fevel of redressal
geography shall be shared with the public on the DGR&PG website every mo&;ﬁ}‘l

vard shall provide for aceess (o view data by
ment
sraphical data {e.g. District, Bloek, Mu&ieiy@hiy}
iii. Demographical dsta (c.g. Age profile of complainant)
fv. Subject of'the grievance
v, Gender of the applicant
vi. Sogio Economic background of the applicant (as applicab
vii,  Actors of the workflow
viii, Pendency of grievances
iX.  Satisfaction emongst citizens
%.  Others as may be required

The exact rules to govern this access shall be defined by the DGR&PG at the time
of building the web partal/ mobile application and amended from thme to time as

ation in the form of

b. The dashboard shall allow all for viewing this data for ce
visual representations such as maps/ pie charts/ other visual forr

c. The AC(Gr.) shal! incorporate & review report on PGRS data in the agenda for the
D.C.’s monthly téview meeling,

d. The DC will furnish the district-level monthly review reports on PGRS dats to the
DGRC at each meeting for review and action.

¢, The DGR&PG will meet with the Administrative n
onboarded on PGRS to review performarnce on grievan

This meeting shall be scheduled once every quarter.

£ The NOABOBEY il mant wwith the Phisf Racretsry tn annvice herfhim of
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ViniMahajan
Additional Chlel Sceretary

Governance Reformsand
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Government of Punjab \
Department of Governance Reforms and Public Grievances ‘*»\Nmm
{Removal of Grievances Brancli) .

N, 05/0172¢

020

The Govemor of Punjab is pleased to notify the Public Gricvance Redressal Policy,
200 provide an accessible, transparcnt,robusi, cffective and time bound public
grigvanee redressal systembor individoals in
- G

Punjab. This policy was approved by the

wil ﬁfMiz%iS‘tcm in {{& ing

PunjobGrievance Redeessal System (PGRS). on In

developed by Department of Governance Reforms and Py

will act as a platform for the redressal ofPublic Grievancesraised under this poli

Endst No,05/01/2020-5PG /133~

A Copy s fory to ail %%zc f\ddmozzal (?E‘fief Secrel
!’i‘lm.‘lpal Secrets

ty Comumissioners of the State of Pun

* Pal Singh
Secretary

Depavtment of Governance Reforms
and Public Grievances

Endst No.05/0172020-5PG [g&a

A Copy is forvarded 1o the Co

Nagar I’uzzjah and {Zizand:gw& wihth s request fhat
Whﬁh@i in the ordinary Gozetic of the Punjab Government nrz;f Sﬁ co
san be sent to this deparment




Endst No.05/01/2020-3PG i } 2.4 | E}ate({ 8M. 67, Yo

cretary to Hon'ble chief Minister

Additional Secretary
Department of Governance Reforms

and Public Gricvances

Endst No.05,.01,2020-3PpG j{){ Dated oM, o e

A copy is forwarded to the Private Secretary to chief Secretary to Government of P j
for kind information of worthy Chief Secretary, Punjab.

Parminder Pal Singh

Additional Secretary

artment of Governance Reforms
and Public Grievances




